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holiday and I think it should be pos
sible to finish by the 12th.

Mr. Deputy-Speaker: 15th is also a 
holiday.

PAPER LAID ON THE TABLE
S tatement sh o w in g  action taken by  

Go ver n m en t  on A ssurances etc.

The Minister o f Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a consoli
dated statement showing the action 
taken by the Government on various 
assurances, promises and undertakings 
given during the First Session of the 
House of the People, ?952. (See Ap
pendix xn, annexure No. 5.J

RESERVE AND AUXILIARY AIR 
FORCES BILL

The Minister of Defence (Shri 
Gopalaswami): I beg to riove:

“ That the Bill to provide for the 
constitution and regulation of cer
tain Air Force Reserves and also 
an Auxiliary A if Force and for 
laatters connected therewith, as 
reported by the Joint Committee, 
be taken into consideration.”
I do not think I need say much to 

commend this motion to the House. 
The House is aware that the principles 
of this Bill were discussed on a pre
vious occasion when the Bill was re
ferred to a Joint Committee of the 
two Houses. This Joint C'ommittee 
examined the provisions of the Bill 
and their report has been circulated 
to hon. Members of the House. The 
Joint Committee went into the pro
visions of the Bill in very great detail. 
As there was practically complete un
animity of opinion as regards the 
principles of the Bill, the necessity for 
the constitution of these Reserves find 
the General considerations on which 
these Reserves were to be constituted 
and worked, the Committee only went 
into the question of what improve
ments could be made in the details of 
the measure.

They have made a number of 
changes, most of them of a minor 
character. Two or three of them are 
of some importance. I do not think 
it is necessary for me to take the House 
through all the minor improvements 
that have been effected In the pro
visions of the Bill. They have been 
referred to in the Report of the Joint 
Committee, but I might lefer to one 
or two of them.

We have first of all provided for the 
competent authority under the Bin 
consisting not merely of a single air 
officer designated for the purpose, but 
consisting also in suitable cases and 
in suitable areas of a committee of 
two or more air officers. Another per
haps important change in the measure 
is that in connection with the regular 
Air Force Reserve we have provided 
for the appointment of any member of 
the Air Defence Reserve or the Air 
Auxiliary Force to the Regular Air 
Force Reserve,

There are a few other smaller 
changes that have been effected, but I 
would refer only to one or two major 
points which have been referred to 

in the minutes of dissent appended 
to the Bill. The first to which I 
should like to make a reference is the 
suggestion that none of these Reserves 
should be used or allowed to be used 
in aid of the civil power. We dis
cussed this matter at great length in 
the Select Committee and we came to 
the conclusion that the provisions in 
the Bill should stand as they are so 
far as this matter is ronremed. The 
calling out of the Armed Forces in aid 
o f the civil power is a principle which 
we have accepted in other enactments 
which provide for the maintenance of 
law and order, and amongst the Armed 
Forces are included these Reserves 
and the Auxiliary Force as well. Such 
an obligation rests also upon the Terri
torial Army which has been consti
tuted under the previous enactment. 
It is not that in every case of a dis
turbance of the public order these 
reserves would be called out as a mat
ter of course. Naturally in most cases, 
wherever the civil authorities are un
able to deal with the situation, they 
will try to use such regular Armed 
Forces as might be available to them, 
if it became necessary, and only in 
very exceptional cases are demands 
likely to be made on the Air Force 
Reserves or the Auxiliary Air Force. 
There are situations, there are places 
in the country where it might not be 
possible to make demands on other 
kinds of Armed Forces simply for the 
reason that they are not easily avail
able in or near the locality. In such 
places if these Reserves are more 
easily available, there should be noth
ing to prevent the use of these forces 
if xt is necessary for the quelling of 
disturbance or the preservation of law 
and order. So, the Committee came 
to the conclusion, and I think it is a 
right conclusion that this obligation 
should also rest upon these Reserves.

The second point of some import
ance is what is now provided for in 
regard to the Air Defence Reserve. 
The provisions relating to Air Defence 
Reserve go through two or three
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stages. First of all persons with cer
tain qualifications connected mostly 
with the Air Force or aerodromes and 
the like are called upon to report 
their names to a designated authority. 
On receiving these names an enquiry 
is held and the persons concerned are 
called up; a medical examination 
follows and, if the authority considers 
the case a proper one, the name of the 
person concerned is entered in a 
register of persons fit to be enrolled 
in the Reserve. There is a subsequesnt 
step by which the authority concerned 
could call up the men on this register 
for service either for training or for 
other kinds of service and when so 
called up and the person appears 
before the prescribed authority, he is 
deemed to be enrolled z>s a member 
of the Air Defence Reserve.

Some objection has been taken to 
this procedure on the ground that it 
constitutes conscription. Well, strictly 
speaking, it does involve a certain 
amount of conscription. But we have 
to begin somewhere. We thought 
that so far as the general question is 
concerned, we might perhaps leave it 
over for full consideration in the 
future, but when we are constituting 
Reserves of the Air Force and also an 
Auxiliary Air Force, we thought we 
might introduce this principle of con
scription in a very limited way. Now 
what I wish to point out to the House 
is this. This register which is made 
of persons fit to be enrolled in the Air 
Defence Reserve is confined to certain 
classes of persons. Most of these per
sons have to possess qualifications 
connected with the Air service or with 
aerodromes and the like; for instance 
every citizen of India who has had not 
less than 200 hours of experience of 
solo flying or holds or has held a 
first-class navigator’s licence issued 
under the Aircraft Rules or has had 
four years aviation experience during 
which at least 600 hours shall have 
been spent etc. There is an omribus 
clause which the Select Committee 
added, namely, “ is or was zi any time 
employed in connection with any aero
drome or in connection with the con
trol and movement of aircraft in such 
capacity as may be prescribed” . Now 
persons with these Air qualifications, 
if I may so describe them, are not very 
large in number in the country at the 
present moment and if we do wish to 
constitute a Reserve, it is necessary 
that we should draw into these 
Reserves persons with these quali
fications. Those qualifications have 
first to be reported by the persons 
concerned. a register has to be 
maintained and out of the register 
persons’ names are taken and they are 
embodied in the Reserve. I think that

for the purpose intended and within 
the limitations that are prescribed in 
this Bill, this very small instalment of 
conscription is justified and I hope 

hon. Members will agree with me in 
that respect.

Another important change and a 
very important change irom  the 
standpoint of the constitution of Re
serves in general, has been inserted 
in the Bill by the Joint Committee 
and that relates to an obligation which 
has to be thrown on the employer, 
the implementation of which, in the 
opinion of all persons who have any
thing to do with the recruitment to 
these Reserves, is very necessary in 
order to encourage that recruitment. 
Persons have to be drawn from civil 
employment. They hold jobs before 
they are called up for service whether 
it is for training or for other service 
I must tell the House that during the 
time they are under training or are 
rendering service in answer to a call, 
they get from Government the emolu
ments which attach to an officer of 
the same rank in the regular Air 
Force. Often times, it has been 
found that this remuneration payable 
by Governmeint is in several cases 
smaller than the emoluments which 
a particular person was or is getting 
in civil private employ. He, there
fore. has to suffer a sacrifice and 
naturally his domestic budget gets up
set. I think, I have already told the 
House on several occasions as to 
what the Government’s policy in re
gard to this matter is. First of all, 
there is the question of security of 
employment, that is to say, if a man 
is called up for service and that ser
vice ends, he has got to go back to 
his original job. That obligation to 
reinstate the person was already in 
the original Bill, but the Committee 
has gone further and said that the 
difference between emoluments in 
orivate employ and the emoluments 
which a person gets during the period 
of service or training, that difference 
should be made up by the employer, 
whether that employer is Government 
or a private person. Now hon. Mem
bers might apprehend that this might 
throw a very heavy liability on private 
employers. In the first olace, I wish 
to draw their attention to the fact 
that this payment is restricted to the 
period only of training. It does not 
relate to the period of any other kind 
of service for which the Reserve man 

•dn pariBo aq iqStui

In Ihe second place, that period 
spent in training annually has been 
estimated as being not more than a 
month. So the obligation that is
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thrown on the employer is of a mini
mum character, and already Govern
ment in their own employing depart
ments have been instructed to give 
effect to this policy. Government 
have also appealed to private employ
ers to follow a similar policy. But 
the Joint Committee thought that it 
was time that a statutoi^ obligation 
of this kind should be thrown upon 
the employer. That is provided for 
in clause 29 of the Bill.

For the rest, as I have said, we have 
made a number of improvements in 
the language of the Bill. There is one 
matter which I feaid I  would take 
into consideration when the Com
mittee was on this Bill and that has 
been provided for, namely, that the 
rules framed under this Bill will be 
laid on the Table of Parliament. I 
do not think I need say anything 
more.
10 A.M.

Mr. Deputy-Speaker: Motion moved: 
“ That the Bill to provide for 

the constitution and regulation 
of certain Air Force Reserves and 
also an Auxiliary Air Force and 
for matters connected therewith, 
as reoorted by the Joint Commit
tee. be taken into consideration.”
Shri P. T. Chacko (Meenachil): The 

purpose of this Bill is to constitute 
three kinds of Air Forces besides the 
Regular Forces. They are (the R e
serve Forces, Air Defence Reserve 
Forces and the Auxiliary Forces. 
From a reading of clause 25 as amend
ed by the Joint Select Committee, it 
is possible to see that as regards the 
liability to serve, all these three kinds 
of Forces to be constituted are placed 
on the same level. Not only that, 
clause 25 reads:

“ Every member of an Air Force 
R/eserve or the Auxiliary Air 
Force shall, during the period of 
his service, be liable to be called 
up—■

(a) for training for such period 
as may be prescribed and for 
medical examination,

fb) for service in aid of the 
civil power.

(c) for Air Force service in 
India or abroad.”
It can be seen that practically there 

is v e ry  little difference even regard
ing the regular Forces and the Auxi
liary Forces or the Defence Reserve 
Forces or Reserve Forces as regards 
the liability to serve, because the 
Auxiliary Air Forces also will have 
to serve not only at home, but abroad, 
not only in a case of emergency but 
at ail times. They are also liable to 
he called ud  in aid of the civil oower 
So, practically no distinction is kept as

regards liability to serve even bet
ween regular Forces and the Reserve 
or Auxiliary Forces to be constituted 
under the provisions of this Bill.

Here, I wish to point out that the 
Auxiliary Forces are not a part of 
the Armed Forces because they are 
after all civilians who are prepared 
to sacrifice a few of their holidays to 
get training so that they may be of 
use in defending their motherland in 
case of an emergency. They live 
among the civilians. They may be 
students, businessmen, lawyers or 
any body. The conception behind con
stituting Auxiliary Forces, as a mat
ter of fact, is to give training to the 
people of the country so that they 
may defend the country in case of a 
crisis or an emergency. It may be 
looked upon as the basis of an expan
sion of the national Army in the event 
of war. These citizen soldiers, that 
is the auxiliary soldiers, as far as I 
know, are not utilised in any country 
in aid of civil power or in times of 
peace. The Auxiliary Air Force is a 
counterpart, it may be said, of the 
Territorial Army. The Territorial 
Army was not liable even in the 
United Kingdom, till 1939. to be caUed 
up to serve abroad. From the Re
serve and Auxiliary Air Force Act of 
1924 in the U.K. it can be seen that 
a clear distinction is maintained as 
regards liability to serve between the 
Auxiliary Air Forces  ̂ or Auxiliary 

Forces and the Reserve and Regular 
forces.

Under section 2 of the Reserve 
and Auxiliary Air Force Act of 1924, 
section 6 of the Territorial and Re
serve Forces Act of 1907 is extended 
to Auxiliary Air Forces. This section 
makes it a condition that an officer 
or person entering the Auxiliary Force 
shall enter into an agreement to ac
cept as an obligation the liability to 
be called out to serve within the 

British Islands in defence of the 
British Islands against actual or ap
prehended attack. I am drawing the 
attention of this House to the provi
sions of the U. K. Reserve and Auxi
liary Air Forces Act mainly because 
I come to understand that this Bill 
was drawn on the basis of that Act. 
Then, again, section 5 of that Act 
provides:

“His Majesty, by Order in Coun
cil, may declare an em ergency 
and the Secretary of State may 
call out the Auxiliary Air Force 
and Reserve Forces to serve with
in the British Islands.”
I am referring to three cases where 

the Auxiliary Air Forces to be con
stituted under the provisions of this 
Act are to serve: H) in aid of civil 
power; (ii) abroad; and (iii) even at a 
lime when there is no war or when
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there is no emergency. Before the Bill 
was sent to the Joint Select Com
mittee, clause 24, which is now clause 
25, provided in sub-clause (c) that 
these Forces to be constituted under 
the provisions of this Bill are liable 
to be called up only in an emergency. 
Under the United Kingdom Act, these 
Forces shall be— I am referring only to 
the Auxiliary Air Forces, because my 
objection relates only to the Auxiliary 
Air Forces— liable to be called up not 
only in the case of an emergency, but 
only when a proclamation is issued 
by the Crown. Then, only the Secre
tary of State can by Order call out 
the Auxiliary Air Forces. Then, the 
proclamation and order of embodi
ment have to be placed before Parlia
ment within a specified time and 
Parliament has to approve it. These 
provisions are there, because the in
tention is to encourage the people to 
join the Auxiliary Forces so that they 
may get trained so that they may be 
of some use in an emergency or at 
the time of war. According to clause 
25, what I wish to point out is, that 
these three impediments are there in 
the way of students, for example, or 
professionals joining the Auxiliary Air 
Forces. Supposing a student for a 
businessman who is prepared to sacri
fice, say, one or two days in the week
end for training and 14 to 20 days in 
a year for specialised training, is re
cruited. Then, he is making a sacri
fice to that extent without taking any 
remuneration, so that he may be of 
use to the country, in times of emer
gency. But, according to the provi
sions of this Act. anybody who is pre
pared to make that small sacrifice is 
compelled to serve in these three ways. 
Not only as a citizen but as an em
bodied person of the Auxiliary Air 
Force he can be called up in aid of 
the civil power. Here I wish to draw 
fhe attention of the House to the pro
visions of the Criminal Law Amend
ment Bill which we have recently 
passed. Under that Bill the Air Force 
can be called up in aid of the civil 
power by any magistrate. So what 
becomes of the young men who join 
the Auxiliary Air Force? Suppose
there is a riot, and a third class magis
trate or even an honorary magis
trate—^who is the magistrate of the 
highest rank present at the place at 
the time— takes it into his head that
the Auxiliary Air Force should be
called in aid of the civil power, these 
young men who have joined the Auxi
liary Air Force will have to take up 
arms against their own brethren in 
their own native place.

Shri G. S. Singh (Bharatpur-Sawai 
Madhopur): It is so for the rest of the 
Armed Forces.

Shri P. T, Chacko: Yes. It is so for 
the regular Forces. But these people 
are civilians. The regular Forces are 
employed for that purpose. That dis
tinction ought to be kept in mind. 
These members of the Auxiliary Air 
Forces are not members of the regular 
Armed Forces. They are not remu
nerated. They live among civilians.
I may go to the extent of saying that 
members of the Auxiliary Air Force 
may also have their petty quarrels 
with certain people in the locality. 
This may be misused as an occasion 
to wreak vengeance against such per
sons.

I do not want to say anything re
garding the provisions in the Criminal 
Law Amendment Act. But think of 
the situation. My friend says that 
even the regular Army can be called 
up. Yes, and the whole police force 
can be called up. But the police force 
is there for that purpose. The Auxili
ary Air Force is not there for that 
purpose. The Auxiliary Air Force
is there simply for the purpose
of giving training to civilians, and
the intention should be to give as 
much encouragement as possible so 
that as many people as possible may 
get themselves enrolled in the Auxi
liary Air Forces and get trained, so 
that they may be of some use at a 
time of emergency.

My first objection to this is this. I 
do not object to the Reserve Force 
being used. I have not gone to that 
extent, because in the Reserve Force 
regular Army men who have retired 
are there, whose period of liability 
has not expired. I have not gone 
even to the extent of objecting to the 
A ir Defence Reserve being utilised, 
because in the Air Defence Reserve we 
are having people who are actually 
technicians and trained men. But in 
the Auxiliary Air Force we are having 
young men who are being trained, and 
who are civilians, who are prepared 
to make some sacrifice for the cause 
of their country without being re
munerated in any way whatsoever, 
except for the fourteen or fifteen days 
period of their training every year. 

•They are not entitled to be remunerated 
otherwise.

So may I ask; are the Government 
intending to constitute an Auxiliary 
Air Force where the State should have 
all the advantages and the personnel' 
all disadvantages? I am referring to 
the liabilities of the members of the 
Force. The State can call them up 
for any use in aid of the civil power, 
the State can embody them even at a 
time when there is no war, and the 
State can ask them to serve abroad. 
Then, is it the intention of the State 
to get ciTilians enrolled in an Auxi
liary Air Force who can be utilised in
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the same manner as the police force or 
the regular Army? I have great ob
jection to this. And I do not know 
of any country where the Auxiliary 
Force whether it is the Territorial 
Army or the Auxiliary Naval Force or 
the Auxiliary Air Force, is used in aid 
of the civil power. I think that in
stead of giving an encouragement to 
our young men to get themselves 
trained in the techniques of defence 
this Will only place an impediment 
in their way.

I may refer here to Halshury's Laws 
of Er^land wherein the provisions re
garding the Auxiliary Air Force are 
given. I am referring to section 1376 in 
this Book:

“ Members of the Auxiliary Air 
Force are not liable to be caUed 
out as a military body in aid of 
civil power for the preservation of 
peace.”
As in the case of any other country, 

in India also every citizen is liablp to 
a certain extent to be called up in aid 
of civil power in certain emergencies. 
There are provisions to that effect in 
the Criminal Procedure Code. A  
magistrate can ask a citizen to render 
him help in certain cases. I am not 
referring here to such cases. I am not 
referring here to the liability or the 
duty of a citizen to help those who are 
responsible for the maintenance of 
peace in certain emergencies. I am 
here referring only to cases where the 
Auxiliary Air Force can be called up 
as a Force in aid of the civil power, 
that is for the suppression of a riot or 
for the maintenance of peace and tran
quillity.

Mr. Deputy-Speaker: Was not this 
clause in the original Bill itself before 
it was referred to the Select Com
mittee?

Shri P. T. Chacko: It was in the 
original Bill, Sir. What was not in the 
original Bil is sub-clause (c) of clause 
25. In the original Bill these Forces 
were liable to be called up only in 
cases of an emergency, and now the 
word 'emergency* is omitted.

I may also be permitted to refer to 
certain other provisions regarding the 
Auxiliary Air Force of the United 
Kingdom. I am reading again from 
Halsbury's Laws of England.

“ Subject to the provisions of any 
order, the Air Council may make 
general or special regulations with 
respect to the same matters.

No order or regulation must 
affect or extend the term for which 
or the area within which a man of 
the Auxiliary Air Force is liable

by statute tp serve, or authorise 
his posting, when not embodied, 
without his consent, to any unit 
other than that to which he was 
posted on enlistment, or his posting, 
without his consent, to a unit of 
the regular Air Force.

No man of the AuxiUary ‘ Air 
Force can be appointed, transfer
red or attached to any Air Force 
body without his consent under 
any order or regulation made after 
his enlistment, if his consent was 
required for such appointment, 
transfer or attachment under that 
order or regulation.”
Those are the * provisions which 

govern the Auxiliary Air Force in the 
United Kingdom. Under section 5 of 
the Act of U.K. persons who enrol 
themselves in the Auxiliary Air Force 
will be attached to a particular unit 
in a particular area, and the agree
ment is to serve within that area only, 
and they can be called up in case of 
an emergency or war. In the case of 
an emergency they can be called only 
by the proclamation of the Crown. Not 
only that; orders embodying them and 
the proclamation have to be placed 
before Parliament whose approval is 
necessary. All these precautions have 
been taken because they do not belong 
to the regular Army; they are only 
civilians who have joined the Auxiliary 
Air Forces. The idea behind the Auxi
liary Air Force Is to give an encourage
ment to the people and to give them 
training.

But what are we doing here? H m  
a competent authority, and even a third 
class or honorary magistrate can call 
up these forces for service at any time, 
to serve anywhere in the country or 
abroad, and may use them even against 
their own kith and kin. There is no 
use in hon. Members lightly treating 
this provision. My point is that these 
provisions here are such that they can 
be used against their own brethren in 
their own native town in case of a riot 
or under circumstances of an appre
hended breach of the peace.

Knmari Annie Mascarene (Trivan
drum): What does the hon. Member 
mean by an emergency?

Shri p. T. Chacko: I mean by that 
term an emergency proclaimed under 
article 352 of the Constitution, either 
external aggression or internal dis
turbance or something of that nature. 
If a few workers take out an illegal 
procession in the streets, that is no 
emergency nor even an ordinary riot. 
To maintain peace and tranquillity 
we are having the regular Forces, the 
Police forces and the Reserve Forces
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and also the Territorial Army. May 
I ask is it necessary to have a provi
sion here whereby these young men 
who join the Auxiliary Air Force 
merely with a view to getting them
selves trained, should also be utilised 
in such cases? I have already referred 
to the provisions in the parallel legis
lation in the United Kingdom as re
gards calling up the Auxiliary Air 
Force to serve abroad, or to serve 
when there is no war or emergency. 
We want to encourage our young men 
to get themselves enrolled in the 
Auxiliary Air FoBce, or the Navy or 
the Army, so that they may study the 
technique of the art of defence, and 
be of use to the country in the event 
of a war. My submission is that if 
such an encouragement should be 
given, the liability of those young 
men should be as restricted as 
possible. If they are liable to be call
ed up to serve anjrwhere by the com
petent authority and even by an Hono
rary magistrate then that is a definite 
impediment, in my opinion, in the way 
o f their getting enrolled in the Auxi
liary Air Forces. I would appeal to 
the hon. Defence Minister to take 
these things into consideration. I am 
pleading here only for the Auxiliary 
Air Force, and I submit that the 
Auxibary Air Force should not be 
called UD in aid of civil power and also 
except in case of an emergency, and 
even then they should not be asked 
to serve abroad.

Dr._M. M. Das (Burdwan—^Reserved— 
Sch. Castes): The Joint Select Com
mittee to which the Bill was re ferr^  
has not been unanimous in its report 
and several Members of the Committee 
have submitted their minutes of dis
sent. The most important question 
raised in these minutes of dissent is 
that of conscription. My hon. friends 
Shri H. N. Mukerjee and two others 
have taken serious objection to the 
conscriptive nature of the Bill and 
have said that it is wrong in principle 
to introduce conscription as a general 
feature when the situation does not 
warrant it. When the hon. Minister 
in charge of this Bill was discussing 
this particular point in the minute of 
dissent he appeared to be somewhat 
apologetic in his speech.

Shri Gopalaswami: It is a very wrong 
impression that my hon. friend has 
carried from my speech.

Dr. M. M. Das: I am glad to hear 
that he was not apologetic, because 
there is nothing to be apologetic about

in this matter, in my opinion. If our 
country wants to survive as an inde
pendent nation in the world today, 
nothing should be done to place an 
obstacle before Government or to tie 
down their hands for imposing this 
conscription if they find it really neces
sary for the defence of the country. 
Peacetime conscription has been the 
subject matter of great debate and 
controversy in the United States of 
America. Today there are only two 
countries in the world, England and 
America, which have not adopted con
scription during peacetime. With the 
exception of these two countries, con
scription has been adopted universally 
in practically all the independent coun
tries of the world not only during war, 
but during peacetime also. England 
and America do not require conscrip
tion during peacetime, because of their 
natural defence provided by their 
geographical positions. England is 
saved by the English Channel and the 
invincible British Navy, while the 
United States of America is isolated 
from the old world by the Atlantic 
and the Pacific Oceans. The other 
countries of the world, less fortunate 
geographically and which have abutting 
frontiers with their neighbours like 
the countries of the Continental 
Europe, must have the necessity to 
keep the whole nation, the entire popu
lation, ready for war, fully prepared 
and organised so that mobilisation can 
be effected at short notice. The neces
sity and importance of conscription 
not only in times of war, but also in 
times of peace was first demonstrated 
by CJermany in the year in 1870 when 
Germany defeated France and took 
possession of Paris. The foundation 
of German military might was laid in 
the year 1814 when the famous mili
tary law of Boyen was promulgated 
and enforced in Germany. This mili
tary law was passed upon the principle 
that every citizen is bound to defend 
his Fatherland. In effect, the promul
gation and enforcement of this mili
tary law in Germany resulted in the 
full and complete conscription of the 
whole German nation both in times of 
peace and war.

Perhaps, a few words about the pre
sent Red Army may please some hon. 
Members on my right side. The Red 
Army has passed through three evolu
tionary stages. At the beginning it 
was a cent per cent voluntary Army. 
Then it was partly voluntary and part
ly conscripted, and now it has become 
a fully conscripted army. .

Shri Nambiar (Mayuram): Not
voluntary?
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Dr. M. M. Das: Up to the beginning 
of the last war, able males of 21 years 
were subject to compulsory military 
service in Russia, but during the war 
when there was a greater demand for 
soldiers to feed the front lines, this 
draft-age of 21 years was reduced to 
19 years.

My hon. friend Mr. Chacko in his 
speech drew a line of demarcation bet
ween civilian and military people. 
There was a time when the doctrine of 
Rousseau that war is the relationship 
of a State to a State and not of man 
to man, held good, but the time has 
changed and that doctrine has been 
discarded now. In its place, a new 
doctrine has come into existence, and 
this doctrine is that “every citizen is 
a soldier and every soldier is a citi
zen” .

There is another important matter 
to which I would like to draw the at
tention of the House so far as conscrip
tion to our Defence Reserve Forces is 
concerned. Every year Govermnent 
spends several crores of rupees for the 
development of civil aviation in this 
country. Every year, a number of 
new aerodromes, a number of new com
munication centres are being establish
ed. costly machinery is being installed 
in our aerodromes to facilitate civil 
aviation, and aviation schools are be
ing established and maintained in many 
parts of the country at a huge cost. 
Subsidies to the different air companies 
of this country to the extent of eight 
annas per gallon of aviation spirit is 
also given. Last year, we spent 
Rs. 3,14,57,000 for civil aviation. This 
year, we have provided in our budget 
the sum of Rs. 2,79.29,000. If any of 
my friends here think that the Govern
ment is spending this huge amount 
from our Exchequer only for the sake 
of having the luxury of a scheduled 
air service from one part of the coun
try to another, I have no hesitation to 
say that he is entirely wrong. We are 
spending this huge amount of money 
every year, three or four crores of 
rupees, not for the luxury of having 
a scheduled service by air from one 
city to another in this country, but 
we are spending this money because 
we know that, in times of dancer, it 
these are required for the defence of 
the country, then the civil aviation 
will form a second line of air defence 
of this country. Therejfore, there is 
provision in this Bill to conscript suit
able employees who are serving today 
in our civil aviation companies. I 
think there is nothing wrong in it.

Another important question that has 
been raised by my hon. friend

Mr. Chacko and others is whether it 
will be proper and just to call the 
Auxiliary Air Force Reserve for ser
vice abroad and in aid of the civilian 
power. It has been declared on the 
floor of this House on more than one 
occasion that our fighting Forces are 
meant for defendii^ the country alone. 
We have no territorial designs upon 
any other countries, and there will 
be no occasion at all to send our 
forces abroad. But, for the defence 
of our country, it may be necessary 
for our Armed Forces to operate just 
outside our borders in the territory of 
the enemies. I think the provision of 
service abroad has been made in this 
Biil only to meet those occasions.

Regarding service in aid of civil 
power, we have seen in the floods of 
Assam and in the drought of Rayala- 
seema how the Armed Forces could be 
useful in relieving the distress of the 
civil population. Nobody can have any 
objection at all for the rendering of 
such service by the Armed Forces to 
the civilian population. The c;nly 
objection that has been raised is about 
the use of these forces for quelling 
civil disturbances. Personally speak
ing, I do not attach muth importance 
to it. In the Territorial Army Act of
1948, there is a similar provision, as 
has been mentioned by the hon. Minis
ter in charge of the Bill. This Terri
torial Army Act was passed in the 
year 19i8 and this particular provision 
for service in aid of civil power has 
been in force for the last four years. 
I do not know if anything untoward 
or objectionable has happened in these 
four years. But if some of the hon. 
Members of this House take this matter 
very very seriously, as is evident from 
the speech of my hon. friend Mr. 
Chacko, I do not see any reason why 
the Government should not accept 
their suggestion.

There is another point which the 
hon. Minister in charge has dealt with 
rather elaborately in his introductory 
speech. Some changes, some additions 
have been made by the Joint Commit
tee to clause 28 of the original Bill. 
By this addition, the responsibility of 
compensating an employee for his less 
pay during the time of training has 
been placed upon the employer. When 
an employee has joined the Auxiliary 
Air Force or the Reserve Air Force, he 
is serving the nation. It is the Gov
ernment and the people at large who 
are benefited. I do not understand why 
the responsibility of compensation 
should devolve upon the employer. It 
should devolve upon the Government.

ShH G. S. Singh: I welcome this Bill 
and I hope earnestly that the Govern
ment will do all they can to implement
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[Shri G. S. Singh]
it as soon as possible in spite of liie 
fact that in the official memorandum it 
says that it is only a permissive piece 
of legislation. There is to some deg
ree, a departure from our usual prac
tice inasmuch as a certain amount of 
voluntary conscription has been intro
duced. I welcome this, and I would 
ask the Defence Minister to introduce 
it in the Universities so that he can 
apply it to all branches of our Armed 
Forces.

I was astonished to find my friends 
of the Communist Party opposing this 
conscriptive measure. They are all 
for regimentation and conscription of 
aU forms. The only objection to this 
conscriptive measure that I can see, 
is that it may decrease the desire of 
Gur young men to become air minded. 
The Defence Minister has assured us 
that this will not be so. So that 
objection is overruled.

I was surprised to find minutes of 
dissent to this Bill, especially in regard 
to clause 25—liability to be called up 
for service. My hon. friend, Mr. 
Chacko, has objected to our Air Force 
Reserves being called up in aid of 
the civil i>ower.

Shri P. T. Chacko: Auxiliary Air
Force.

Shri G. S. Singh: Supposing there 
is a war and you have an Auxiliary 
Air Force squadron stationed in Delhi. 
No regular troops are available be
cause they are at the front and 
suddenly a civil disturbance takes 
place, then who is going to be c ^ e d  
up in aid of the civil power on that 
occasion? (An Hon. Member: Police).
That is already in the Criminal Pro
cedure Code.

Another point to which Mr. Chacko 
objected to was the deletion of the 
words ‘in an emergency*. I would 
like him to think of a situation where 
you get intelligence that an aggres
sion is about to take place. An emer
gency may arise; you do not wish to 
let everybody know that you have this 
intelligence; you do not wish to let 
anybody know that you hav« these 
secret reports. But you want to be 
prepared and you want to equip your 
Air Reserves before that emergency 
arises so that you will be ready to 
handle it when it does arise.

The question of serving abroad, I 
think, can easily be explained. I 
would like to ask Mr. Chacko how he

is going to fly from Calcutta to Assam. 
We must consider these small points.

While congratulating the Defence 
Minister on this piece of legislation, I 
would like to ask the Government 
whether it could not see its way to in
corporate the Department - of Civil 
Aviation into the Defence Ministry, 
specially in view of Chapter III and 
the conscriptive nature of Chapter III, 
which is contemplated. I do feel that 
this would make for greater efficiency 
in the implementation of this measure, 
if I may say so with all due respect to 
the D.G.C.A.

I would also congratulate the Def
ence Minister on clause 29 which pro
vides for compensation during the 
training period. I would ask him to 
see if he can amend the Territorial 
Army Act accordingly. My friend who 
spoke last, objected to this principle of 
compensation. But I would ask him 
to think of an airline Captain who is 
probably drawing Rs. 2,000 a month 
who is called up for one month’s train
ing. He is given the rank of a Flying 
Officer who gets Rs. 600. Do you wish 
for even that one month to disturb his 

-financial and domestic budget to such 
an extent? Surely for one month’s 
training the employer could quite 
easily make up the difference.

Shri M. S. Gunipadaswamy (My
sore): The world today is faced with a 
peculiar situation. It is in a state of 
‘no war, no peace’ . There is neither 
war, there is neither peace. We are 
in an unstable and insecure condition. 
So naturally such a condition demands 
that we should be adequately equipped 
for defence. I entirely agree with the 
Defence Minister as far as the principle 
and purpose of this measure is con
cerned. We want our people to be
come more defence-minded, more air- 
minded. I feel that there should be 
more civil cooperation in the defence 
of the country. I agree that people 
should participate positively in the 
defence of the motherland. We must 
have an adequate second line of defence 
always in reserve to be used in an em
ergency.

I agree on all these points. But I 
disagree with the hon. Minister with 
regard to the provision ©f conscription.
I say that conscription is not necessary 
because it will create an impression 
that our people are not willing to serve 
voluntarily in the task of defence. 
Defending one’s country is a noble res
ponsibility; it is a responsibility that 
should be shouldered by every indivi
dual citizen. My hon. friend there has 
told us that every citizen is a soldier
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and every soldier is a citizen. That 
should be the spirit, but that should be 
voluntary. We cannot compel a man 
to serve in this Reserve or that Re
serve. If we inject the spirit of com
pulsion, if we make this imperative, 
then it will alienate the willingness, 
or shall I say, it will curb down the 
voluntary spirit, that is needed for 
such a defence reserve. Conscription 
today is not necessary because there 
are people who agree to serve volun
tarily. Of course the conscription is 
limited to the Air Defence Reserve and 
does not apply to the Auxiliary Air 
Force Reserve. Even that I feel is 
not necessary in view of the fact that 
our people are too willing to defend 
their country. So, in the first instance 
let us see whether by making it volun
tary we are not getting cooperation 
from those sections of the community. 
If we fail to get that cooperation, then 
we may introduce conscription, not 
otherwise. So I humbly submit that 
conscription may be avoided and the 
door may be thrown open for volun
tary service.

Another point is about the use of the 
Air Force Reserve and the Auxiliary 
Air Force Reserve in aid of the civil 
power. My hon. friend there has 
pointed out that the Reserves should 
not be employed in helping the civil 
power in quelling disturbances, in dis
persing unlawful assemblies and in 
quelling riots. I have no objection if 
the Reserves are employed to aid the 
civil power in constructive and deve
lopment projects. In famine conditions 
—and they are exist^g today—yovk 
may employ these Reserves to carry 
goods for the famine-stricken people. 
We may employ these Auxiliary Air 
Force reserve personnel for building 
up roads and commuiiications. But it 
should be restricted only to civilian 
purposes; by ‘civilian purposes* I mean 
only peaceful purposes. Therefore, I 
say that these Reserves should not be 
called up by any magistrate, or any
body for that matter, in quelling dis
turbances or taking part in establish
ing law and order in the country. 
Only a few days back we passed a 
piece of legislation empowering the 
magistrate to use all the Armed Forces 
to quell civil disturbances, to disperse 
unlawful assemblies and so on. It is 
there and every one, whether he be
longs to Auxiliary Air Force or not, 
is liable, in his civilian capacity, to be 
called up by the magistrate to quell 
disturbances and establish law and 
order in the country. Though he is a 
member of the Auxiliary Air Force he 
is subject to the order of the magis
trate and his liability is there to help 
to establish law and order in the coun
try. By pinning these people to the

Auxiliary Air Force we are not in any 
way removing this liability. So to 
make these prople again liable to 
serve in quelling disturbances or es
tablishing law and order is totally un- 
necessaiy.

There is another strong reason for 
my objection. If you say that members 
of the Auxiliary Air Force are liable to 
aid the civil power in quelling disturb
ances or in establishing law and order, 
then you wiU be discouraging recruit
ment. People may feel that if they are 
taken into this Auxiliary Force they 
may be called upon to quell disturb
ances in their own localities and that 
they may become unpopular. They 
may feel that they may have to use 
force against their own brothers in the 
locality, which feeling may not at all 
De encouraging or conducive to their 
joining the Auxiliary Air Force. There
fore, in order to encourage people to 
join as auxiliaries it is necessary to 
remove this fear from their minds, 
otherwise your legislation wiU become 
futile, and will not be successful. To 
make it successful and operative this 
fear should be removed from the 
minds of our young men. I submit, 
therefore, that this part of the Bill 
should be amended properly. We have 
mentioned in the minute c l dissent 
also that it is very necessary that the 
civil power should not be empowered 
to call on the auxiliaries to aid them in 
establishing law and order.

Another point which I have to refer 
to is about using these reserves for 
purposes which are not at aU national, 
or using them beyond the territorial 
limits of this country. I emphasise 
that these reserves should not be nor
mally sent abroad, and they should be 
sent out only in an emergency. Some 
hon. Members might say, well, we 
have to send them abroad for training, 
therefore, how can we prevent it? But 
after all, the training that these auxi
liaries may require will be a very 
limited one which could be done in 
India as well without having to send 
them abroad, hi the Bill as it stood 
originally the condition of emergency 
was mentioned but it has been removed 
in the Select Committee by the Majo
rity Members of the Committee. I 
wish that that word “ emergency” 
should be added so that only in a case 
of emergency should the Government 
use these forces inside India or outside, 
not otherwise. If you say these forces 
can be used even in peace time you 
will be creating a sort of a suspicion 
that you may like to help ether coun
tries in their war efforts, or even that 
you may want to conquer some other 
country. I know you do not intend to 
do this; you are honest people, you are 
not aggressors, you do not want any
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[Shri M. S. Gurupadaswamy] 
other territories outside India, but still 
the present provision of the Bill will 
apparently cover that idea. Therefore, 
it is better that to clear up that suspi
cion and doubt from the minds of 
people we should add the proviso of 
“emergency” . Only during an emer
gency should these Reserves be called 
up and employed, not otherwise.

Shri T. S. A. Chettiar (Tiruppur): 
So many hon. Members have covered 
several points and it is not my pur
pose to repeat them over again. This 
is a permissive legislation, and the 
success or otherwise of it will mainly 
depend upon the quality o f people 
that you are able to attract to these 
Auxiliary Forces. Any provision in 
the Bill which will be a deterrent to 
the recruitment of such fine personnel 
will be against the success of the 
scheme. So. the main point of view 
from which this BiU should be 
examined should be from the point of 
view of whether we will attract the 
proper kind of personnel for these 
auxiliary and reserve forces.

In this connection I want to refer 
to one point which was mentioned in 
the opening speech of the hon. Minis
ter of Defence. I do not know whether 
that point has been sufficiently appre
ciated or not. It may look strange but 
it is true that the kind of people whom 
you want to recruit to these forces 
get, in civilian employment, much 
more pay than what they would get 
in the regular Forces. There is a 
clause o f the BiU which says that the 
pay given to these auxiliaries should 
be the same as that given to the 
regulars. That is perfectly correct; 
Government cannot maintain two 
scales of pay, one for the regular 
officers and another for the auxiliaries. 
But we have to consider the other 
question. They have to leave their 
civilian employment to join these 
forces; it is a continuous emplojnment, 
an employment for life time. These 
people have to leave that emplojnnent 
and join the auxiliaries almost as 
regulars. When these auxiliaries are 
formed they go into action along with 
the regular Forces. And the fun is 
that we offer them less pay! The 
original clause in the Bill was the 
very same thing as the amendment 
which was introduced to the Indian 
Territorial Army Act and on that we 
heard from the hon. Minister a few 
weeks ago that they are not able to 
attract as many good men for the 
Territorial Army as they wanted. The 
reason mentioned was that the pay 
offered by the Territorial Army was in 
many cases less than that offered by 
private management in industries, 
etc. To circumvent that difficulty an 
amendment has been introduced in

this Bill in the Select Committee. And 
I think that amendment is about the 
most important amendment made in 
the whole BiU That amendment is to 
clause 29. Now clause 29 provides 
that during the period of training any 
difference of pay existing between 
what he was receiving previously and 
what he will actually be paid by 
Government ought to be made good 
by the previous employer. We must 
remember that the various categories 
of officers mentioned here include not 
only pilots but also include ground 
engmeers. Many people of these cate
gories will have to be drawn from 
industries or workshops. Well, it has 
been laid down that this difference in 
pay should be paid by the former 
employer. The question is how far 
we will get the co-operation of the 
employers in this matter. To the 
extent to which we get that co-opera
tion we will be successful, but to the 
extent to which those employers dis
courage their men going and joining 
the auxiliaries this measure will be a 
failure, and I think Government should 
address themselves to this important 
question. Now the question of pay
ment of difference in pay refers only 
to the period of training which is 
expected to be one or two months. 
For. instance, there are pilots in the 
air services who already know their 
job, but, if I may use a civilian term, 

orientation has to be given to them, 
a special training given so that they 
may fit into the Air Force set-up. At 
the most such training may take just 
one or two months and we have laid 
it down that for that period the differ
ence in pay should be paid by the 
employer. The question that still re
mains is: When these men are
absorbed in the Air Force what will 
happen to them? Of course, I“ do be
lieve that our employers will be 
patriotic enough to provide for the 
difference in pay because it is a matter 
of just one or two months— and that 
is what we were given to understand 
by the Air Force authorities who came 
to the Select Committee. But the 
question that has to be answered is 
what happens to these men when they 
are drafted into the regular service. 
That also is a matter over which 
Government should come to an under
standing. They cannot come to an 
understanding unilaterally unless the 
employers come forward to pay, and if 
they want the responsibility to be 
taken by the employers it is necessary 
that they must take the employers 
into confidence. '

11 AJVI.
Before going into the question of 

the advisory committee which pro
vides for civil co-operation, I would
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like to refer to one other matter. 
Clause 29 (3) envisages a case where 
certain employers may refuse to pay 
the difference. There may be some 
misunderstanding or they may adjust 
the amount they have to pay against 
some other loan which the employee 
may have taken from the employer. 
If such adjustments take place and 
the difference is not paid to the 
employee, what is going to happen? 
We discussed this for quite a long 
time and found that the matter did 
not lend itself to an easy solution. It 
required thought and consultation. 
Clause 29(2) reads:

“ (2) Where any such member 
was in any employment imme
diately before he is called up for 
training under section 25, the 
employer shall, during the period 
of the training, be liable to pay 
to him the difference, if any, 
between the pay and allowances 
which he would have received 
from the employer if he had not 
been called up for such training 
and the pay and allowances which 
he receives as such member while 
under training.”

And then follows 29(3):
“ (3) If any employer refuses 

or fails to pay to any such mem
ber the difference in pay and 
allowances as provided in sub
section -<2), such difference in 
pay and allowances may, on 
application by the member to the 
prescribed authority, be recovered 
from the employer in such man
ner as may be prescribed.”

The provision is that 11 the em
ployer refuses to pay, the difference 
woulii be recovered from him, but the 
point as to whether the man who 
joins the Auxiliary Force will get his 
money or not is not > made clear. It 
may be that the prescribed authority 
will tell him, "Rs. 500 are due to you. 
We shall recover it from the employer 
and give the amount” . No time or 
date is specified. It may take months 
and we know what a civil action 
means. Unless, therefore, we specify 
the time by which the money should 
be paid to the employee, it would 
create difHculties. If the intending 
participants in the Auxiliary Force 
were to know that they are not going 
to get the difference easily, then I am 
afraid it would act as a deterrent, 
whereas our chief objective in intro
ducing this Bill is to give a real 
encouragement for these young men 
to come and join these Forces. We 
really depend upon the patriotic urge 
and love of the motherland of these 
young men who are prepared to come

forward and risk their lives. These 
the young men are prepared to do, 
but to expect them further after join
ing the Auxiliary Force to wait for 
months on end for the payment of the 
difference is too much. These are two 
very important matters which should 
be looked into and which have been 
left vague.

What will happen to these people 
when they are drafted to the regular 
service? That is a matter which has 
not been considered at aU imder this 
BiU. What wiU happen during the 
period of training? You have no doubt 
said that if the employer does not 
pay you will recover the money from 
him, but should the candidate wait 
for the recovery, or will somebody 
advance the money and then recover 
it? This has to be made clear, and it 
is a very important matter from the 
point of view of the individual parti
cipants in this scheme.

If this particular clause is to come 
into effect, we must get the abundant 
ccMDperation of the various employers 
who are in this case the various air
lines and flying clubs. They are 
heavily subsidised by the Government 
and we may expect....

Shri U. C. Patnaik (Ghumsur): On 
a point of order. Sir. Is a Member of 
the Select Committee, who has not 
given a minute of dissent, entitled to 
criticise the report of the Select Com
mittee?

Mr. Depaty-Speaken I do not think 
there is an3rthing objectionable. He 
did not perhaps think of these points 
then and he is now placing them be
fore the House and trying to persuade 
it.

Shri T. S. A. Chettiar: I am rather 
surprised at the point of order. These 
things were considered by the Select 
Committee. It is not necessary to give 
a minute of dissent in order to discuss 
these points here.

I was on the point of the co
operation of the public. It is abun
dantly clear that public co-operation 
will be necessary to make the proper 
type of candidates to come forwat^d 
and join the Auxiliary Forces.

Mr. Depaty-Speaker: But with res
pect to important matters, is it right 
for hon. Members, long after the 
Select Committee has concluded its 
deliberaions, to come before the House 
and put forward new points?

Shri T. S. A. Chettiar: These things 
were considered in the Select Com
mittee,
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Mr. Deputy-Speaker: They do not
find a place in the report. That is 
what the hon. Member points out.

Shri T. S. A. Chettiar: This partjr 
cular clause which I quote is a new 
one which has been added. Clause 
29(2) and (3) deal with the two ques
tions which I have raised.

I was on the machinery of public 
cooperation. This matter was also 
discussed in the Select Committee and 
I am personally anxious that the com
position of the advisory board should 
be made dear. Whose co-operation 
do we need? The two agencies who 
have to do with the training of pilots 
are the flying clubs and the airlines. 
Since they receive heavy subsidies 
from the Government, it can reason
ably be expected that they will co
operate with Government in this 
matter, but how about the personnel 
who have to be drawn from various 
factories, workshops and other places? 
It is essential that we should get the 
co-operation of those industrialists 
and workshop magnates also and they 
should certainly find a proper place 
in this advisory committee. Apart 
from them, there are ex-servicemen, 
exrofficers of the Air Force and 
similar people. They should also be 
in the advisory committee. I am 
anxious that any decision taken by 
Government in these important 
matters, which are left to the rules, 
should be taken after the consent and 
persuasion of the various employers 
and there is a large body of employers 
who will co-operate with Government 
in this respect. Under sub-clause (4) 
of clause 34, the rules that will be 
made wiU be laid before the House, 
so that it will be open to the House 
to make any suggestions in this regard.

There is one ofher matter which I 
would like to deal with before I sit 
^own. Something has been said about 
conscription. I am afraid that that 
word has not been used in the proper 
sense. Here there is no real conscrijv- 
tion. I shall teU you the reason why. 
I understand that these people who are 
undergoing training in the flying clubs 
for flying etc. sign an agreement. I 
have got a copy of the agreement and 
shall read the relevant portion. But 
the substance is that they have, under 
the agreement which they have 
executed with the flying clubs, agreed 
to serve Government, because of the 
heavy subsidies which Government is 
paying to the flying clubs. I am not 
referring to the ground engineering 
personnel, but most of the people 
whom we are going to take will be 
from among these people. Therefore, I

do not see anything like conscription 
there, because under an agreement 
they receive training. There may be a 
few cases o f people trained before the 
agreement came into force two years 
ago, but I believe that a large number 
of people who may join these Auxiliary 
Forces will be people who have been 
trained under this agreement. So, there 
is no question of conscription in this 
matter. It is only a question of agree
ment and I do not think we should 
create scare which does not exist.

One objection has been raised and 
that is that these auxiliaries should not 
be used in support of the civil power. 
I do not want to go into that question 
in detail. I would only like to draw 
the attention of the House to section 42 
of the Criminal Procedure Code where 
it is said that officers of Government 
already have power to requisition the 
help of all civilians in the maintenance 
of law and order.

Shri A. K. Gopalan (Cannanore): I 
rise to raise my voice of protest against 
this Bill. I do not want to take much 
time o f the House. I will try to be as 
brief as possible.

The way in which this House has 
been passing BiUs, will I am sure 
cause alarm in the minds of the people. 
The other day we passed a measure 
which gave power not only for the 
police and the Army, but also for the 
Air Force and the Navy to go to the 
aid of the executive to quell disorders. 
There were discussions for over two 
days and it was then argued by the 
Government that that power was essen
tial in view of the existing situation 
in the country. Today, by this measure, 
as my hon. friend Mr. Chacko said, 
you are asking for power for the use 
of not only the ordinary Force, but 
also the Auxiliary Force to quell dis
turbances, not when there is an emer
gency, but even when there is no 
emergency in the country.

One of the objects of this Bill, it 
was pointed out, was to give training 
to our young men, to encourage them 
to take to military training. I do not 
know how this will be an encourage
ment, particularly when they know 
that there is no danger facing the 
country, that there is no emergency 
existing in the country, that there is 
no threat of external aggression, and 
that they will be called upon to quell 
civil disturbances. Even as far as the 
last Bill, the Criminal Law Amend
ment Bill, was concerned, there was 
a departure, for the reason that the 
•xecutive wants the use of regular 
Navy as well as the Air Force. There 
is a convention, I suppose that the
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Army, the Navy and the Air Force 
are not meant to be used against the 
people of this country, whatever may 
be the nature of the disturbances, but 
only against external aggression when 

'there is a war.

When the Criminal Law Amendment 
Bill was under debate we brought it 
to the notice of Government that if 
Government were to be afraid that 
there would be frequent disturbances, 
there would be such disturbances and 
if Government were afraid that the 
regular police and Army could not 
handle it, the proper course for them 
would be to recruit a special new force 
to deal with such disturbances. Even 
today, besides the ordinary and re
serve police, there is a special armed 
constabulary. In the same way you 
can say there may be a new force 
to deal with civil disturbances.

Whenever such Bills, for example, 
the Preventive Detention Bill, or the 
Criminal Law Amendment Bill, are 
brought before the House, we are told 
that the situation in the country is 
very bad. If that is so, it would be 
better to bring forward a Bill saying 
that there must be another force added 
to the police force or the reserve 
police which will be used to quell dis
turbances in the country. We have no 
objection to Government doing that. 
But when you say that the Navy and 
the Air Force wiU be used for quel
ling civil disturbances, and in addition 
to all that the Auxiliary Forces too, 
then, certainly it looks as though there 
is something very very alarming in 
the country. We would, therefore, 
naturally like to know what is that 
situation which necessitates the 
Government resorting to such legis
lation.

What is the incentive or encourage
ment which this Force offers to the 
youngmen, as was pointed out by an 
hon. Meraber? Of course, when there 
is a war, when our country is attacked, 
there is necessity for conscription. In 
times of danger, there will not even 
be the necessity for conscription, be
cause the young men out of their 
patriotism and love of the country are 
sure to volunteer themselves for the 
defence of the country. Now in peace
time, when there is no danger facing 
the country, you call them, you give 
them training. You will naturally take 
only those persons who have some 
job, persons like students, clerks and 
others. When thev know that they are 
meant to be used for quelling civil 
disturbances, they will not be much 
interested in it.

Even the other day about 120 young 
men, who had undergone training as 
pilots and who are still unemployed

came to me. They said that in the 
near future— ^within the next six 
months or one year— they saw no pros
pect of their getting any jobs. On their 
behalf I represented their case to the 
hon. M inist^ concerned.

A  provision in this Bill says that 
their services are likely to be utilised 
not only within the country, but they 
are also likely to be sent abroad. We 
do not know where they will be used 
and how they will be used. It must 
be specifically mentioned where they 
will be sent and how they will be 
used.

If the real object of the Bill is to 
give encouragement to your youngmen 
and to foster and develop a patriotic 
Auxiliary Air Force in the country, I 
am afraid that laudable object would 
be defeated by the very provisions you 
are putting.

I object to this Bill and request that 
clause 25(b) and (c) may be deleted.

Shri Jaipal Singh (Ranchi W e s t -  
Reserved—Sch. Tribes): I have great 
pleasure in supporting in toto this 
Bill as it has emerged from the Joint 
Select Committee. The (Government 
is to be congratulated for bringing 
forward this measure, and it has been 
brought forward none too early. And 
I do hope the hon. Defence Minister 
will during the next session be able 
to bring the Naval Reserve Bill also 
so that we shall have Reserves in all 
the three arms of the Defence Forces.

I would like to begin with some of 
the comments and criticisms that have 
been made by the previous speakers.
I am surprised that even Members of 
the Joint Select Committee seem to 
have so quickly forgotten the points 
and the arguments that were thrashed 
out in the Committee itself. One hon. 
Member does not seem to have an 
adequate appreciation of the scope of 
this Bill. My friend, Mr. Chacko, does 
not object to the Reserves being called 
out in aid of civil power. His objection 
is only to the Auxiliary Air Force 
being called out in aid of civil power. 
The argument he put forward was a 
very strange one. He said: here are 
these young men who will be living 
with their wives, daughters, sisters 
and friends, and they will be called 
out, they will be shooting their own 
kith and kin! I would ask him to 
consider A e th e r  the personnel that 
will be in the Air Defence Reserve 
will also not be living with tl^ir own 
people. What is the difference? The 
Air Defence Reserve will be made up 
largely of personnel who are today 
working in the scheduled and non
scheduled airlines. Will they be living 
in barracks or in their own homes? 
How is it that he comes to draw this 
distinction? He feels for the person
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who is going to be in the Auxiliary 
Air Force because he may have to 
shoot his own brother. He does not 
feel so in respect of the personnel of 
the Air Defence Reserve at all. I do 
not understand this kind of dichotomy 
that is drawn by my friend, 
Mr. Chacko. His objection, and for 
the matter of that the objection of any 
one in this House, is already ruled 
out by the fact that this Parliament 
has already agreed that people who 
come under the Armed Forces can be 
called to the aid of civil power. {Inier- 
Tuption). As a matter of fact, that 
particular clause need not be there. 
It need not be there because Parlia
ment has already legislated and has 
already enabled the appropriate autho
rity to caU out anybody who comes 
under the Armed Forces Act. Ac
tually, as we discussed it in the Select 
Committee also, my own view was that 
that particular clause was unnecessary 
because only during this session we 
have passed an amendment to the 
Code of Criminal Procedure whereby 
the authority already exists. But this 
makes it explicit, so that personnel who 
will be joining the Reserve and the 
Auxiliary Air Force will know what 
they are in for and will be in no doubt 
about it. ■

Something has been said about con
scription. Personally I feel it is high 
time that the country understood the 
meaning of conscription. K  is the duty 
of every citizen to come to the aid of 
the country when the citizen is required 
to do so. whether it is an emergency 
of a countrywide nature or some local 
emergency. Already for several years 
every B-licence trainee has undertaken 
in the agreement that he makes with 
the Government— this is the agree
ment—that “ he would enrol, if required 
by Government, in a Reserve of 
Auxiliary Service of the Indian Air 
Force.”  So this thin end of conscrip
tion is nothing new- Government has 
a right to have a return of service for 
the vast sums that are spent on 
trainees. My hon. friend Mr. Gopalan 
mentioned the fact of 120 pilots. B- 
licencees I suppose, who went to him 
about their being unemployed, and 
perhaps unemployable. On that account 
alone I would have thought that 
Mr. Gopalan would have welcomed the 
formation of the Air Defence Reserve, 
because the Air Defence Reserve, the 
Government plan, would enable these 
B-licencee pilots to maintain their 
flying qualifications. Otherwise, if 
they are unemployed, they wiU not be 
able to get their licence endorsed 
every year. Here is a plan whereby 
Government is going to enable these 
young men—they are not only 120, the

present figure is over 200, men who 
have spent weU over Rs. 14,000 in get
ting their B-licence, part of which 
amount has been coniiiL'uted by the 
Public Exchequer— here is this Bill 
which is going to enable theiji to keep 
up their qualifications so that when 
they are not required in the Reserve 
they will be stiU eligible, still qualified 
to come back to any eniployment for 
which they may find an avenue.

Shri A. K. Gopalan: Not only quali
fication but food also they want.

Shri Jaipal Singh: Anyway, none of 
us want that people who have spent 
vast sums of money and on whom 
Government has also spent vast sums 
of money should remain idle. I think 
on that we are all in accord. So the 
first objection that they should not be 
caUed out in aid of civil power is ruled 
out of court. In any case, it is an 
optional thing for an individual who 
is not a B-licencee pilot to join the 
Au3^iliary Air Force, because the 
Auxiliary Air Force exists only for 
people who are below the level of B- 
licence and other technical qualifica
tions under the Air Defence Reserve. 
It is optional.

Now, the question has been raised 
that this will act as a deterrent and 
that young men wiU not be coming 
forward. I am afraid that people who 
are using that language just do not 
know what the position of civil avia
tion at the present moment is, how all 
our flying clubs are congested, where 
people have to queue up to get their 
training. I, personally, with the ex
perience I have not only of one flying 
club but of several over a long period 
of years, can say this: this Bill will in 
no way deter our young men wanting 
to get training in flying.

There has been the question of com
pensation. That point has already been 
met by my friend from West Bengal. 
Yes, it is met only in so far as the 
personnel is drawn from services that 
receive Government subvention. Now, 
it is quite likely that a person may be 
called up who is not employed either 
by any scheduled or non-scheduled 
airlines. The person may be employed 
by a firm that receives no Govern
ment aid whatever. If a person is 
called up who is in the employ of a 
Government beneficiary, a concern 
receiving large subventions from 
Government, I can well understand 
that we have a right to expect of that 
employer to bear the brunt of the 
difference for the fortnight ^r three 
weeks or at the most one month of 
the training for which the person will
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be called up. I do suggest that Govern
ment should by some executive action 
find out ways and means of how the 
case can be met of people who would 
be employed where the employer does 
not receive any Government subven
tion. Otherwise, there will be dis
crimination. For in one case one 
employer receives aid from the Govern
ment and the other employer does not 
receive aid from Government. I 
think, certainly in regard to the 
engineering staflF, it would be very 
necessary for Government to consider 
ways and means of coming to the 
assistance of the employer if neces
sary. As I have already said in the 
case of personnel who are employed 
by concerns, that receive aid from 
Government. Government has a very 
easy way of meeting it.

I do not know why, in season and 
out of season, some of our friends on 
our side in this House seem to think 
that men in uniform to whatever wing 
they may belong are only meant for 
shooting the people. They do not seem 
to have faith in themselves or in their 
fellow countrjTnen and that the Armed 
Forces are disciplined people. Per
sonally I will be quite frank with the 
House. It was the Armed Forces that 
dealt with disaster or any commotion 
better than the policemen. This is so 
because the Armed Forces are men of 
discipline. They are always under 
control. They do not go out of control. 
It is very unfortunate that we have so 
little respect for our Armed Forces. 
They are our coimtrymen jusj as 
patriotic as the rest of us. They also 
are citizens. At the same time they are 
subject to laws just as much as the 
ordinary citizen and further than that, 
they are also subject to the military 
discipline. I do deprecate this decry
ing of the Armed Forces, as if they 
had no sense of honour and no sense 
of feeling for their fellow countrymen.

The regular Air Reserve, the Air 
Defence Reserve £md the Auxiliary Air 
Force can be used for so many other 
very useful things. Mention has already 
been made of their magnificent work. 
They have done it only recently and 
they are still doing it in the tea 
gardens in Alipore and Dooars. When 
the new railway link bridges had been 
completely washed away by the rains, 
it was the Indian Air Force that had 
to go to the rescue as my hon, friend 
said in his introductory speech. If 
we build up our reserves we could 
certainly utilize them for similar 
purposes.

People have very soon forgotten 
what happened when the emergency 
arose in regard to Ks'^hmir. It was the 
Indian Air Force supplemented very 
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magnificiently by the civil air lines 
that enabled us to get our troops there 
in time and thus saved Kashmir for 
us. There are so many different ways 
in which we can make use of the 
reserves and the Auxiliary air Force, 
that I do congratulate the hon. Defence 
Minister for bringing this Bill forward. 
I have no mental reservations what
ever.

I am not worried as to whether an 
emergency should be proclaimed by 
the President or not. Anybody who is 
connected with civil aviation will 
realize that you will have to have 
months and months of training before 
a man can be made useful to you. It 
is not like driving a bullock cart. You 
can do it then and there. This needs 
a highly technical training. You canr 
not fly as you can drive a motor car. 
Then for driving a motor car you 
require a licence. Here is a matter of 
flying up in the air and there are no 
garages up in the air, and as my hon. 
friend from Bharatpur said; Are you 
going to let the whole world know that 
there is a potential emergency? Is that 
how you are going to protect the 
country? You are sadly mistaken if 
in this aviation age, you think that at 
the last minute you can have a first- 
rate Air Force, either to do your own 
internal rescue work, or for dropping 
food supplies or for the matter of that, 
defending the country.

I support this Bill wholeheartedly 
and will end by saying that I do hope 
this is the beginning of my hope ex
pressed earlier in the Budget session 
that civil aviation will go to my hon. 
friend there, so that he will be able to 
implement this Bill. It should not be 
a merely permissive Bill. If it is 
merely a permissive Bill. I would have 
very little use for it. I want some
thing to happen. I want to see the 
200 pilots, who have spent thousands 
of rupees and on whom Government 
have spent such vast sums of money 
employed. Government have been 
giving literally crores of rupees in sub
ventions to the various air lines and 
I want that this money should cr.me 
back by way of dividends in the shape 
of strengthening our defences and our 
aggressive power in this country.

Mr. Deputy-Speaker: So many hon. 
Members have taken part in the debate 
so far. There are amendments to 
various clauses and hon. Members 
will have an occasion to speak wh ên 
the clauses come up for discussion. I, 
therefore, propose to call upon the 
hon. Minister immediately.

Shri Gopalaswamy: We have had an 
interesting debate on this motion, but 
the points that were raised in the 
course of this debate were only too 
familiar. Some of them were raised



595 7 Reserve and Auxiliary 8 AUGUST 1952 Air Forces Bill 5 958

[Shri Gopalaswami] .
during the debate at the time the Bill 
was referred to a Committee of the 
two Houses. Others were discussed, I 
think, in all fulness at the sittings of 
the Committee itself. Yet, I do not 
-wish to go into too much detail over 
the criticisms th?.t have been 1 punched 
here.

There is one very fundamental point 
about which I should like to say some
thing, especially from the standpoint 
of the future of the country and the 
role that the regular Armed Forces 
and the Armed Reserves have to play. 
It has been taken too easily for 
granted that if we are to attract the 
proper kind of personnel to these 
Reserves, we musf not throw any 
impediments in their T)ath and one of 
the impediments which these critics 
think is that the Bill as posed before 
them is their liability for service in 
aid of the civil power. A question 
has been asked that if young men are 
drawn into thei ê Reserves freely of 
their own wiH and so forth, should 
you subject them to the scare of hrv- 
ing to serve in aid of the civil power? 
Th's is a service in v/hich lives, pro
perty or other belongings of their kith 
and Kin mi^;it be involved.

Now, in regard to questions which 
arose in connection with the mainten
ance of law and order, the quelling 
of disturbances elc., I hope the House 
will concede the position, that those 
duties are public patriotic duties. If 
that is so, if you are prepared to create 
regular Forces, wlicther of the Armed 
Services type or even of the police 
type, for the purpose of discharging 
those obligations, the same Jtind of 
people are involved in getting such 
men into the regular Forces also. Does 
the House suggest that a man who 
goes either into the regular Armed 
Forces or goes into the regular police 
is not to be actuated by the same 
humane considerations that they think 
will stand in the way of a man going 
into the Reserves? Per contra, if you 
have to attract men into the regular 
Armed Forces, or the regular police 
for the purpose of discharging these 
public obligations, patriotic obliga
tions, what is there wrong in asking 
people to get qualified for rendering 
this patriotic service and go into these 
Reserves for that purpose? I can see 
no distinction between regular Forces 
and reserve Forces in this respect. It 
may be that, when you are thinking 
of Reserves, you are very wrongly 
thinking of different grades of society 
from which regular Forces are drawn 
and the Reserves are drawn. You 
think in terms of a better type of 
people being persuaded to come into 
the Reserves and perhaps a somewhat 
lower type of people who are ready

to go into the regular Forces. I think 
this distinction is unsustainable from 
the standpoint o f the ideology for 
which Mr. Gopalan must stand. There
fore, I do not think that the fact that 
they will be liable to be called m aid 
of the civil power even for quelling 
local disturbances is anything that 
could so deter young men from coming 
into these Reserves. As my hon. friend 
Mr. Jaipal Singh h^s pointed out, the 
trouble is not so much want of appli
cants; the trouble in regard to flying 
clubs and the institutions that exist 
for the purpose of training is conges
tion. We have not been able to provide 
the number of institutions that are 
necessary for training all the young 
men who are prepared to offer them
selves for service in this arm. I think 
it is a very exaggerated impression 
that any such liability is going to deter 
young men from coming into these 
Reserves.

There are some other suggestions 
which were put forward. On the 
question of conscription, I think the 
critics have been sufficiently answered 
by the speeches of other Members in 
this House. A suggestion was made 
that in setting up these advisory com
mittees. we should enlist the co
operation of the kind of people who 
are likely to be affected by giving 
effect to this Bill. Certainly Govern
ment will keep that in mind in the 
constitution of these committees. In 
the framing of the rules for the con
stitution of these committees, we shall 
certainly take care to see that the 
employers also are consulted and are 
brought into these committees and I 
hope that every effort will be made 
to persuade them to fall in with the 
policy of this Bill and the manner in 
which it should be implemented.

As I have already said, it is my in
tention that, after this Bill is passed 
into law. fairly quick action should 
be taken for giving effect to its pro
visions. Hon. Members are aware 
that the Bill itself provides for diffe
rent portions of the Bill being brought 
into force at different times, and 
perhaps also at different times in diffe
rent areas. These provisions will be 
keot in view and certainly a beginning 
wiU be made in this direction as soon 
as practicable. My own hope is that, 
before the House meets at its next 
session, we shall be in a position to 
place on the Table of Parliament the 
more important rules that will have to 
be made under this Bill. The rule
making power has to be exercised as 
fuUy as possible before we can begin 
with implementing the legislation,
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though I do not think we can exhaust 
all the rule-making that is necessary 
before the next Session.

Mr. Deputy-Speaker: The question 
is:

“ That the Bill to provide for 
the constitution and regulation of 
certain Air Force Reserves and 
also an Auxiliary Air Force and
for matters connected therewith, 
as reported by the Joint Com
mittee, be taken into considera
tion.”

The motion was adopted.
Clauses 2 to 24 were added to the Bill.

Clause 25.— {LinhUity to be called up 
for service) ,

Shri P. T. Chacko: I beg to move:
In page 14, line 29, omit “ or the 

Auxiliary Air Force” .
I do not want to take the time of 

the House in explaining the amend
ment. Clause 25 deals with the liability 
of all ^ e  three kinds of Forces to be 
constituted under the provisions of 
this Bill. As I have submitted earlier, 
I do not want the Auxiliary Air Force 
to be liable to be called up for service 
in aid of the civil power or for Air 
Force service abroad. A  separate 
clause may be therefore added regard
ing the liabilities of ths Auxiliary 
Forces. I have also given notice of 
an amendment to that effect.

I am amazed at some of the remarks 
made by Mr. Jaipal Singh. He has 
been, as he said, for a long time 
acquainted with the working of flying 
clubs. He was pointing out to the 
agreement signed by persons who are 
trainees in these clubs.

Mr. Depnty-Speaker: May I suggest 
that the hon. Members may move all 
the amendments standing in their 
names to this clause and then speak. 
Practically, the hon. Member has 
spoken about the clause in extenso. 
If he has to add one or two observa
tions. I have no objection. But let all 
the amendments to this clause be 
moved together, first with respect to 
the Auxiliary Air Force, and then 
with respect to the emergency and so 
on.

Shri P. T. Chacko: I beg to move:
(1) In page 14, line 34, after 

“ abroad” , add “ in an emergency pro
claimed under article 352 of the Con
stitution” .

(2) In page 14, after line 34, insert:
*‘ (2) Every member of the 

- Auxiliary Air Force shall during

the period of his service be liable 
to be called up—

(a) for periodical training and 
medical examination,

(b) for air force service in 
India in an emergency proclaimed 
under article 352 of the Constitu
tion.”
I was astonished that Mr. Jaipal 

Singh did not actually, with all his 
experience, understand the difference 
between the Air Defence Reserve and 
the Auxiliary Air Force. He tried to 
read a portion of the agreement which 
the trainees have executed. The agree
ment savs that the trainee andertakes 
to serve in a Reserve Auxiliary Force. 
What was the meaning of the words 
“ Reserve Auxiliary Force”  at the time 
when the undertaking was given? 
Then we did not have any Auxiliary 
Air Force. So, the meaning can only 
be of the words as they are used in 
the parallel legislation in the United 
Kingdom; and there, they are having 
Reserves to the Auxiliary Air Force. 
And the Reserves of the Auxiliary Air 
Force are not compelled, are not liable 
to be called up in aid of the civil 
power, and they are not liable to be 
called up except in an emergency. So, 
what is the meaning of that agreement? 
The agreement only means that “the 
trainee has undertaken at the time of 
the training to serve in the Reserve 
of the Auxiliary Air Force which was 
liable to be called up only to serve in 
an emergency, and only at home. My 
friend wants to put something else 
than this. He wants to inteipret it as 
meaning an Auxiliary Air Force under 
the Bill before the House now. I only 
wish to point out that it is putting the 
cart before the horse. Nothing less 
than that.

Then, Mr. Jaipal Singh was also 
saying: “ Why should some friends
want to make a difference between the 
Air Defence Reserve and the Auxiliary 
Air Force as regards the liability to 
be called up in aid of the civil power.”
I am sorry to say that in his enthu
siasm he has forgotten the purpose of 
the legislation itself. The purpose of 
the legislation, I wish again to point 
out, is to encourage our young men 
to get themselves trained so that they 
may be of use to the country in an 
emergency. Tn the case of the Air 
Defence Reserve there are already 
provisions in the Bill to compel any
one who has certain minimum quali
fications to serve— I am referring to 
clauses 10 to 15. So there is no ques
tion of giving any encouragement to 
them. Any person with the prescribed 
qualifications can be enrolled in the 
Air Defence Reserve, and any person 
can be compelled under the provisions
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of this Bill to do so, and therefore no 
question of encouragement arises in 
the case of the Air Defence Reserve.
The question of encouragement arises 
only in the case of the Auxiliary Air 
Force.

My friend Mr. Patnaik was teUing 
me about their feeling when Mr. Pat
naik and some of his friends joined 
the Territorial Army. They were 
actually doubting whether tl\^ should 
join the Territorial Force, simply be
cause of the provision that they were 
liable to be called up in aid of the 
civil power. This is his experience.
So. that is the mentality— I do not 
want to go further—with which young 
people look upon this provision.

Some of my friends were asking:
“ What about the regular Army?”
They are paid for it. I am not want
ing in resgect for them. They are serv
ing the country. They are patriots. I 
agree. But you should not put a stu
dent or a businessman or one who has 
voluntarily enrolled in an Auxiliary Air 
Force in the same level as a member 
of the armed police or the regular 
Armed Forces. Supposing there is a 
disturbance of the peace, and in
numerable instance I can quote 
where....

Mr. Deputy-Speaker: Is it not open 
to him not tP enrol himself?

Shri P. T. Chacko: Yes. Sir. That is 
exactly why I object. It is open to him 
not to enrol. That means it is a dis
couragement. That is exactly my point.

Mr. Deputy-Speaker; He must be 
enrolled but not do the act in the Air 
Force?

Shri P. T. Chacko: I may be willing 
to get myself trained, and I may be 
willing to serve in case of an emer
gency to save my country from 
external aggression or an internal dis
turbance.

Mr. Deputy-Speaker: The hon.
Member wants that the Air Force must 
be constituted on his own terms.

Shri P. T. Chacko: I am pointing 
out that there is no country in the 
world, as far as I know— there are 
ever so many countries where Auxiliary 
Air Forces are constituted—where 
members of the Auxiliary Air 
Forces are liable to be called up 
in aid of civil power. Are they not 
having the considerations which 
weighed with our Government? I 
never wanted to compare this with the 
legislation in other countries. Because 
this reference was made, I was forced 
to say that.

It is not on my condition that I want 
to get trained. What I say is that
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people who do not want to serve in 
aid of the civil power may be prepared 
to serve the country in the Armed 
Forces in the event of external aggres
sion. They should also be given train
ing. That is my submission.

There may be a property dispute 
between two individuals. It may 
develop into a riot in a village. I can 
quote innumerable instances where 
the interference of petty officers has 
caused property disputes between in
dividuals to develop into actual riots 
in villages. My question is: Do you
want our young men from the same 
village who are prepared to get them
selves enrolled in the Auxiliary Air 
Fprce, who are prepared to serve the 
country in the event of an emergency—  
an external aggression or an internal 
rebellion—to go out and queU the riot 
there? It arose, after all, from a pro
perty dispute between two individuals. 
My point is that the purpose of the 
Bill is to give encouragement to our 
young men to get themselves enrolled 
and get themselves trained, so that 
they may be of use to the country. If 
you want to give encouragement, my 
proposition is that they should not be 
asked to go and serve in aid of the 
civil power. There is no necessity also.

May I ask the Defence Minister how 
many times he has used the Territorial 
Force for quelling riots in this country? 
Probably not even once. So, there is 
absolutely no need to call up the Auxi
liary Air Forces as such to quell dis
turbances or riots. And, why should 
this power be given to the magistrates?

Somebody was pointing out that we 
have already accepted this principle in 
the Criminal Law Amendment Act. 
We have not accepted it. At that time 
when the Criminal Law Amendment 
Bill was passed, what we did was to 
vest powers in magistrates to call the 
Armed Forces in aid of the civil power. 
That is all. At that time, we never 
contemplated the Auxiliary Air Force. 
And now we can make in exception of 
the Auxiliary Air Force. There is 
nothing illogical in that.

So, my submission is that viewing 
the purpose of this Bill, the Auxiliary 
Forces should not be used just like the 
ordinary Forces or the Police Forces 
firstly in aid of the civil power, and 
secondly, they should not be used ex
cept in an emergency. That was the 
intention of the Government when 
they brought the Bill itself.

12 Noon
I may also point out that there has 

probably been no instance even for the 
use of the Territorial Army to quell 
civil riots or disturbances of peace and
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tranquillity in the country. In order 
not to leave any suspicion in the minds 
o f  people who are prepared to make 
some sacrifice of their time and want 
to s:et trained in the Auxiliary 
Forces, and in order to give them some 
enccfuragement to do so, I again appeal 
to the hon. Defence Minister to accept 
my amendment. '

Mr. Deputy-Speaker: Amendments
moved:

(1) In page 14, line 29. omit “ or the 
Auxiliary Air Force” .

(2) In page 14, line 34, after 
“ abroad’-, add “ in an emergency pro
claimed under article 352 o f the Con
stitution” .

(3) In page 14. after line 34. .in
sert:

“ (2) Every member of the Auxi
liary Air Force shall during the 
period of his service be liable to 
be called up—

(a) for periodical training and
medical examination,

rb) for air force service in India 
in an emergency proclaimed under 
article 352 of the Constitution.”
Shri K. K. Basu (Diamond Harbour):

I beg to move;
(1) In page 14, line 33. after “ civil 

power”  add “ provided that such aids 
shaU not be called for quelling civil 
disturbance and/or anything connected 
with the maintenance of law and 
order” .

(2) In page 14. line 34. omit “ or 
abroad” .

Mr. Deputy-Speaker: Amendments
moved:

(1) In page 14, line 33, after “ civU 
power”  add “provided that such aids 
shaU not be called for quelling civil 
disturbance and/or an3̂ hing connected 
with the maintenance of law and 
order” .

(2) In page 14, line 34. omit “ or 
abroad” .

Pandit Thakur Das Bhargava (Giir- 
gaon): Arguments were taking place 
before you as to what should be the 
proper province of obligations of the 
Auxiliary Air Force. In regard to 
these, two points of view have been 
put forward. The first is that in an 
emergency they can be called up, but 
should not be asked to serve abroad 
and in aid of the civil power. The ' 
reply was given to this by some hon. 
Members and also the hon. Minister 
in charge of the Bill, that this object
ion of Mr. Chacko has no force. One of

the arguments advanced by my hon. 
friends is that we have just passed 
another BiU some days ago, the Cri
minal Law Amendment Bill, w ^ h  is 
alleged to have laid such an obligation 
on the Armed Forces. My humble 
submission in regard to that is that it 
is absolutely wrong to refer to that 
Bill and call it to aid to enforce such 
an argument, and to declare on that 
basis mat there is no substance in the 
argument of my hon. friend Mr. 
Chacko. In the first instance, we are 
now bringing into existence a new 
Force called the Auxiliary Force, and 
to say that in regard to that we have 
already passed a Bill by virtue of 
which we have put certain obligations 
upon that Force is not fair. So I would 
submit that so far as that Criminsil 
Law Amendment Bill is concerned, it 
has got nothing to do with the present 
Bill, wherein we are enacting today 
what will be the position of the Auxi
liary Air Force.

As regards the argument that the 
obligation on the Auxiliary Force 
should be as restricted as possible, my 
submission is that it should be examin
ed on merits. Even in the Police Act 
I know that in certain cases the magis
trate can caU upon any citizen to be
come a special volunteer. Therefore, 
as far as the principle is concerned, 
there is no point in saying that any 
person who voluntarily takes up such 
an obligation upon himself should not 
be asked to serve in aid of the civil 
power.

But the question here is whether 
you should impose such an obligation 
on every person who wants to get him
self enrolled in this Auxiliary Force 
or not. In my opinion, I do not visua
lize many occasions when such persons 
shall be called upon to aid civil power 
or to serve abroad. Ordinarily, even 
when we passed the Criminal Law 
Amendment Bill, the hon. Home 
Minister gave an assurance that if any 
such Forces are used, they will be such 
forces only as will be serving on the 
land only. So I do not visualise even 
with regard to this Bill, that such a 
contingency will arise when we will 
have to use this Auxiliary Force. No
body in this House has contended that 
the obligation should not be enforced 
when there arises an emergency or 
internal aggression or disturbance. 
When the Kashmir conflict arose, we 
know that persons who were only 
civilian pilots went to Kashmir and 
did their duty splendidly at the time of 
emergency. Nobody wants that any 
Indian should shirk his duty. But the 
question here is whether you are going 
to encourage these people who want to 
enrol themselves in the Auxiliary 
Air Force, or not. If you lay down this
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obligation on them, then to a certain 
extent, an obstacle is placed before 
them, because they would not like to 
take up obligations of which they do 
not approve.

Therefore, my submission is that 
because these emergencies are not 
likely to arise, we should make the 
conditions of service in the Auxiliary 
Air Force as attractive as possible, and 
see that many persons come forward. 
So I would rather like that my hon. 
friend Mr. Chacko’s amendment is 
accepted, so that this obligation to 
serve abroad or in aid of civil power 
does not act as a deterrent towards 
persons enrolling themselves in the 
Auxiliary Force. If there is any emer
gency involving the security of India, 
then a person who joins this Force will 
definitely go abroad in defence of his 
country, and will take up that duty 
voluntarily on himself. In other 
countries also, the Auxiliary Air Force 
is not called upon to come in aid of 
civil power. Similarly, we should also 
see that there is no such obligation in 
our country also, and see that many 
people are attracted to this Auxiliary 
Air Force, and voluntarily accept the 
duties which are imposed on them. 
Therefore, I feel that this amendment 
of my hon. friend Mr. Chacko should 
be accepted.

Shri Dhulekar (Jhansi Distt.— 
South): I cannot say that my hon.
friend Mr. Chacko’s arguments are 
without any forc0 at all. The whole 
object of the Bill may be one, namely 
that we are going to have an Air 
Force of which there will be three 
classes, as defined in this Bill. It might 
be said that whoever joins any of 
these, he should be prepared to serve 
in all contingencies. As there are three 
classes of Air Forces, I believe the hon. 
Defence Minister has in his mind the 
view that these three classes will be 
used in three different circumstances. 
First, there is the regular Air Force 
which is to be used daily. Secondly, 
we have the Air Defence Reserve de
fined in Chapter III which may be used 
to supplement the regular Air Force 
whenever necessary, and to aid them 
in their duties. Thirdly, we have the 
Auxiliary Air Force which can be 
called ' t a later stage.

I cannot agree with my hon. friend 
Mr. Jaipal Singh who said that all 
persons belong to the same category 
whether they live in barracks or in 
civilian houses. I submit that they 
do not belong to the same category. 
I may get training in the Air Force in 
order that I may serve my country

whenever there is any aggressior. from 
another country or when there is any 
internal commotion of a nature that 
the Government will be compelled to 
call upon me from my ordinary course 
of daily duties. I am a Member of 
Parliament and if I belong to the 
Auxiliary Air i?'orce, I will not be called 
up to quell a small civil commotion, a 
storm in a tea-cup in a village or a 
factory. But under the rules, as they 
appear here, when there i.- an 
emergency, I can be called by any 
magistrate or any person who may be 
commanding my area. So. I submit 
that we should look at it from another 
point of view. My hon. friend. Mr. 
Ayyangar, sSid that we are looking at 
it from a different point of view, that 
is, those persons who join the regular 
Air Force are of a lower stature than 
those persons who are in the Auxiliary 
Force. I submit that that argument 
does not fit in here. Why? The point 
is this. One person takes up the pro
fession of becoming a gpldier. Another 
person takes up the profession o f a 
lawyer. That person who takes up the 
profession of soldier is certainly a vt ry 
good citizen, very great patriot; he 
must be respected. I respect him, but 
I place him certainly in another 
category because he is a kind of 
Kshatriya who is prepared to fight 
every day. Another person who enters 
another profession makes reservation 
in his mind that “ if my country is in 
danger. I shall run.” It can be very 
plainly seen. Suppose in my village 
there is a house on fire, I shall certain
ly run bare-footed, bare-headed and 
without anything on my person, but 
nobody can say that because I ran on 
that day in that fashion I shall run 
everyday bare-foot€>d, bare-headed and 
without any kurta on me. That does 
not mean that one is lower and an
other is higher. There are two classes. 
So my submission is this, as my hon. 
friend. Pandit Thakur Das Bhargava 
has said, that there is much force in 
what the hon. Minister says, but there 
is also force in this that there may be 
discouragement by putting this, that all 
persons wno may be prepared in times 
of danger to die and sacrifice them
selves, will in ordinary times be asked 
to go out of their way and to serve 
at a time when they have only to put 
down a ccrtain hartal or some small 
rising, burning of houses and things 
Mkp* that. So. I would submit that 
we have to look at this matter from 
that point of view.

Reference was made to the Terri
torial Army. I submit that I am voic
ing the feelings of those young men 
who do not enter the Territorial Army,
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and I may give this information to the 
hon. Minister of Defence that this 
Territorial Army Act is not 
popular. Why? Because the University 
students think that they may be called 
upon to aid the civil power at any 
time. Therefore, they are afraid of 
it. So, I may tell the hon. Minister 
that this thing works in the minds o f 
University students and they general
ly do not, join it. In British times, 
there! were University students who 
used to go. Why? Only to get train
ing. They said that at the time they 
were called upon to serve In aid of thf' 
civil power, they would disobey or 
would join the revolutionary forces 
and liberate the country when the 
time came. They joined the Territori^ 
Army with the object of getting mili
tary training so that when the country 
required it, they would rebel against 
the British. That was the one motive 
that actuated them to enter the Terri
torial Army. Now that motive is not 
there. Now, I may be allowed to say 
that that small section in the Terri
torial Army Act is a deterrent section, 
if you put that cleariy ‘for service in 
aid of the civil power* without the 
words ‘in an emergency’ . I agree with 
Pandit Thakur Das Bhargava that it 
will be certainly deterrent to some ex
tent and our young men will not be 
attracted.

I do not agree with Mr. Chacko that 
the word ‘abroad’ should not be there.
I would say that an aeroplane just flies 
at 400 to 500 miles an hour and gets 
out of India in two or three hours. 
It is not a railway train or a motor 
car. When you are in the sky, how 
can you limit that ?

Shri P. T. Chacko: That is not 
service abroad.

Shri Dhulekar: Why, you fly from 
Bombay a thousand miles you enter 
aiiolhor territory. (Interruption) I say 
the words ‘India or abroad’ should be 
there.

Pandit Thakur Das Bhargava: 
Abroad in an emergency.

Shri Dhulekar: Everywhere they 
have to go. With these words. I sub
mit to the hon. Minister to consider 
these points and agree to some of the 
suggestions so that these people may 
not incur the penalties that are given 
in this.

Shri Raghavaiah (Ongole): I have got 
only one doubt and that is that our 
Defence Minister is not satisfled with 
calling the Army, Navy and other 
forces to quell civil disturbances. Of 
course, as he commands them today, 
he can call for the services of any type 
of Forces in this country—the

Auxiliary Air Force that is going to 
be formed under this piece of legisla
tion or any other Force that is likely 
to be formed under any other piece of 
legislation that he may like to bring 
before this House. He is entitled to do 
that and he may do that. But before 
doing that I would like just to make 
an appeal to him to see as to who is 
disobeying law and order in this coun
try and why a piece of legislation that 
demands the services of these Forces 
also should be enacted. Now the ques
tion is this. As things stand today, 
who is disobeying law and order in 
this country? I would like to sub
stantiate this because reference has 

been made to this.......

Mr. Deputy-Speaker: I am afraid 
all that is irrelevant.

Shri Raghavaiah: Mr. Jaipal Singh...
Mr. Deputy-Speaker: No, no. Who

ever he may be, I cannot go on al
lowing that. Whatever an hon. Mem
ber raises here cannot be made an 
issue here. The question is of raising 
some kinds of Reserves, the regular 
Air Force Reserve. Air De
fence Reserve, and Air Force 
Auxiliary Reserve. Among the various 
functions given to the Auxiliary Air 
Force Reserve, this is one, that is, 
quelling civil disturbances. If an hon. 
Member so desires, he may say ‘they 
might not to be so used’. That is an
other point. But if we come to who 
are all the persons etc. the»i we will 
be going into the Communist Party, 
the Socialist Party, Communalist party 
etc. and once again a general discus
sion will start. I think that ought not 
to be touched.

Shri Raghavaiah: I am not going 
into that. It is unfortunate that the 
Deputy-Speaker should anticipate 
such an argument from me.

Mr. Deputy-Speaker; That is the 
trend. I am not able to follow. If 
he starts referring to persons, then it 
may fall upon certain men, women or 
children.

Shri Gopalaswami: I may add that 
we are not concerned with who is 
breaking law and order. Supposing 
the breakers of law and order were 
all from this side of the House, I still 
say that these Forces should be used.

Shri Raghavaiah: I really congratu
late the hon. Minister for having said 
this at least now because the incident 
to which I was going to refer is one 
that involves a gentleman who oc
cupies the highest position in ‘ the 
administrative machinery of a State.
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I will only mention his designation, 
not his name because that may be 
taken as casting an aspersion on a 
person who holds such a high posi
tion ofiacially and m the State branch 
o f the Congress. I hope our hon. 
Minister will certainly use this Force 
against that gentleman also who de
liberately violates law and order, who 
does not seU his paddy at control!^  
rates, v/ho asks his own brother who 
is a post-graduate to part with >iirn 
just because he sold paddy at con
trolled rate.

Mr. Depnty-Speaker: No, no. All
this is irrelevant The hon. Member 
loses no occasion for making such 
references—I have been noticing it. If 
he gets the proper opportunity to 
vemtilate his grievances let him do so,
I have no objection. But on every 
occasion he should not do that. Here 
we are concerned with the Air Force 
Reserves Bill, We are neither concern
ed v/ith the question of blackmarket^ 
ing nor with the question as to who 
will be aflfected by this Bill or against 
whom it will be used. Wherever there 
is a disturbance the Reserves formed 
under this Bill will be used. It is 
open to him to say that they may 
not be used in certain cases.

Shri Raghavaiah: I would be
extremely glad if the hon. Defenc^^ 
Minister uses these Forces also 
against such gentlemen who disobey 
law and order.

One thing is rather surprising. 
While our State is wedded to the 
philosophy of non-violence, it is rather 
surprising that our Defence Minister 
should form such Armed Forces as 
these besides the ones that are al
ready in existence both for defence 
of the country and for quelling any 
internal disturbances. I do believe 
that the hon. Minister will make this 
point clear in his reply as to how this 
wonderful contradiction iian be ex
plained, namely that a State built on 
the philosophy of non-violence should 
go on forming Armed Forces ad 
infinitum.

An Hon. Member: Do you agree
with the philosophy?

Sfari Raghavaiah: A question is
put.......

Mr. Depnty-Speaker: All this also 
is not relevant. The House has ac
cepted the principle of the Bill, name
ly raising of certain kinds of Forces. 
It is open to the hon. Member to say 
this chapter or clause or that may 
be omitted. Now we are on clause 25 
which deals with the functions of the

Forces. He may say there ought not 
to be this function or that another 
function may be provided. But 
must try to be relevant.

Shri Raghavaiah: Just by way of 
submission to the Deputy-Speaker, 
may I say.......

Mr. Depnty-Speaker: No more sub
mission is necessary.

Shri Raghavaiah: In my trying to 
explain my amendment I should be 
sorry if a hard and fast rule is adopt
ed.......

Mr. Deputy-Speaker: I cannot avoid 
it. I will not allow any irrelevant 
matter to be referred to either in 
advance or later.

Shri Raghavaiah: Referring to this 
clause it says these Forces can be 

called up for Air Force service m 
India or abroad. The hon. Member 
Mr. Chacko has moved an amendment 
to the effect that alter ‘abroad’ the 
words ‘in an emergency proclaimed 
undOT article 352 of the Constitution* 
be added. This amendment along 
with my amendment goes to prove 
that the calling up of these Forces 
that are going to be formed under this 
measure will become necessary only 
when there is an extraordinary situa
tion, a situation that cannot be con
trolled with the employment of 
Forces that are already in existence. 
Only under such extraordinary condi
tions does the necessity for the 
emplo5nnent of these Forces come 
into being. And when such conditions 
do come into existence, under article 
352 of the Constitution a situation of 
emergency may be proclaimed by the 
President of the Republic and the 
services of these Forces m a v  be called 
in. But when such extraordinary con
ditions do not exist the idea of calling 
up these Forces for the quelling of 
any civil disturbances appears on the 
very face of it to be a useless idea 
and also very shameful to a Govern
ment that wants to maintain law and 
order in a normal situation. In fact, 
the employment of these Forces when 
such extraordinary conditions do not 
prevail may be construed by the 
people of this country as a situation 
of civil war created by the party in 
power.

Pandit A.R. Shastri (Azamgarh Distt 
—East cum Ballia Distt.—^West): No
body will believe that!

Shri Raghavaiah: There is some
meaning if some anti-social elements 
were responsible for such an extra
ordinary situation leading to the
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necessity of using these Forces, but 
when the party in power wants to 
maintain peace and tranquillity 
through the employment of these 
Forces it will be construed by the 
people as a situation of civil war to
wards which the Government is driv
ing the country. I do not know whe
ther the hon. Minister can say ‘No’ 
to this. He cannot say ‘No’ because 
he will be using the services of certain 
Forces who should not be used in 
a normal period. This legislation is 
being enacted now which is a normal 
period. This period is a period of 
reconstruction. Wo have - achieved 
independence and we have launched 
on reconstruction programmes. We 
are building huge dams and river 
valley projects like the Bhakra-Nangal 
project. These projects demand the 
services not only of our people but 
also of our soldiers. There has been 
a famine in Rayalaseema and the 
Army was sent there. In fact, this is 
a period when we should demobilise 
the Army or divert the services of our 
soldiers towards the fulfilment of our 
reconstruction plans. As the hon.
Iviember there said a few minutes 
earlier, a soldier is a citizen in a 
period of reconstruction and is a 
soldier in time of war. And if a 
citizen has to do these two things— 
that is, discharge the duty of a citizen 
and also that of a soldier— I do not 
think that as things stand at present 
there is any meaning in calling up the 
citizens to discharge the duties o f a 
soldier in peace time. The soldier is 
a citizen in time of peace and a soldier 
in time of war. Here you are mak
ing a citizen a soldier in time of 
peace, at a time of reconstruction. To 
transform a citizen into a soldier at a 
time of reconstruction is against the 
very principles of reconstruction, and 
hence the period through which we 
are passing has got to be understood 
as not a period of peace and re
construction but as a period of civil 
war or actual war when alone the 
citizen is expected to discharge 
military duties. I can understand 
conscription—certainly I will support 
the Bill if it aims at conscription of 
the entire people of the country for 
working for the reconstruction of the 
country, for fulfilment of our develop
ment plans. But if this piece of legis
lation is not one for mobilising the 
services of the entire peoole in the 
country for fulfilling exi?^ting pro
grammes but for fighting abroad— and 
in this connection I cannot understand 
the word “ abroad” ...
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Mr. Deputy-Speaker:
continue after lunch.

He may

sidering the (onstitution o f an 
Auxihary Air Force and my hon. 
friend is going into the broad question 
whether there should be any soldier 
at all and any Army at aU.

Mr. Deputy-Speaker: He does not 
want these Forces to be used except 
in an emergency and he suggests that 
during normal times no em ergency 
would arise. So, he is in order. Has he 
concluded, or will he take some more 
time?

Shri Raghavaiah: I shall take two
or three minutes more.

Mr. Deputy-Speaker: Then he may
continue after lunch.

Pandit Thakur Das Bhargava: Is it
all relevant to this Bill? We are con-

INDIAN TEA
Shri Sarmah (Golaghat-Jorhat): 

May I invite your attention to the 
Order Paper of the day, Sir.

Mr. Deputy-Speaker: I know it is
12-30 now and there is a half-an-hour
discussion.

Shri Sarmah: This discussion arises 
out of the replies given to starred 

questions 1886, 1887 and 1888 on the 
21st July last and relates to an industry 
which is one of the biggest organised 
industries in India, namely, the tea 
industry. India produces about 60 per 
cent, of the total world production of 
tea. In 1951 the tea industry in India 
produced 620 million lbs. o f tea and 
if we assess the price of a tea estate 
producing on an average 80,000 lbs. 
of tea annually at Rs. three lakhs and 
25 thousand, the total value of the 
tea industry in India will be of an 
order of Rs. 250 crores. India earns 
about Rs. 80 crores of foreign ex
change from tea and the Government 
of India gets round about Rs. 15 crores 
by way of excise duty, ijcnport duty, 
income-tax and super-tax, besides 
substantial amounts earned by the 
State Governments by way of agri
cultural income-tax. This industry 
employs 6̂  lakhs of labourers and if 
we take into account the dependents 
of these labourers the total population 
main*?ined by the tea industry in 
Indt^ will come to round about 18 
lakhs of souls. Thus, it appears that 
the tea industry in India perhaps 
comes next only to jute and coal.

Undoubtedly, this industry is facing 
difficulties at present due to the sharp 
recession in prices since- April 1951. 
If this recession was in alignment 
with V.V3 general world recession o f 
prices, due to the cessation of stock
piling in America and the truce talks




